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DETAILED PUBLIC STATEMENT UNDER REGULATIONS 13 (4) AND 15 (2) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION
OF SHARES AND TAKEOVERS) REGULATIONS, 2011 AS AMENDED, FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

CROWN TOURS LIMITED

Non-Executive and Independent Director (DIN: 01437207, Mr. Sitaram Jhanwar,
Nan-Executive Independent Director (DIN: 08532375) and Mr. Dinash Kumar Golecha,

or any other ground it will ba done al any lime pr‘itll e tha commencament of the last ana
warking day befora the commencament af the landering pariod and would be notified 1o the

Open Offer for acquisition of 8,068,000 Equity Shares of 10 each representing 26% of the 8) The Compliance Officer of the Target Company is Ms. Poonam Jain, Company Secretary. V. FINANCIAL ARRANGEMENTS:
Equity Share Capital/Voling Capital at a price of ¥19.25 (Rupees Nineteen and Paise D. Details of the Offer: 1) The total funds required for the implementation of the Offer (assuming full acceptance), i.e.,
Twenty Five only) per Equity Share from the Public Shareholders of Crown Tours Limited 1)  The Acquirer is giving this Open Offer 1o acquire up to 8,06,000 Equity Shares of £10 each, for the acquisition of 8,06,000 fully paid up Equity Shares of Face Value 110 each at a price
ﬂ“l:rnwn"{' Tarﬂﬂt _E.ﬂ_mpﬂ“hr“} In tarms of Securities and_Ex-ﬂ-hlﬂgﬂ Board of India rEprE'SEI'I’[iI'Ig 28% of the qu.-"t}r Share E-ﬂﬂ"TﬂJWﬂhﬂg Capital of the Tﬂ.rgﬂ't Cﬂmpaﬂy ata of $19.25 1HUP’E‘E$ NiI'I!E.fEEn EI'IE' Faise TWEHI;E" Fiva {I'I'I|':||':| F'El_ EE]I.H'.'}' Share is ¥1,55,15,500.00
(Substantial Acquisition of Shares and Takeovers) Regulations, 2011 and subseguent price of $18.25 (Rupees Nineteen and Paise Twenty Five only) per Equity Share (‘Offer {Rupees One Crorg Fifty Five Lakhs Fifteen Thousand Five Hundred only) ("Maximum
amendments thereto [“SEBI (SAST) Regulations, 2011"/"Regulations”] by Mr. Ranjith Price’) aggregating to 71,55,15,500 (Rupees One Crore Fifty Five Lakhs Fifteen Thousand Consideration™}).
Soman (hereinafter referred to as “Acquirer”). Five Hundred only), payable in cash, subject 1o the lerms and conditions set out in the Public 2] In accordance with Regulation 17(4) of Regulations, the Acquirer has opened a Cash Escrow
This Detailed Public Statement (“DPS") is being issued by Mark Corporate Advisors Private Announcement ('PA), this Detailed Public Statement ('DPS') and the Letter of Offer ['LoF"), Account under the name and siyle of "RANJITH SOMAN-ESCROW ACCOUNT" ("Escrow
Limited, the Manager to the Offer (“Manager” or “Manager to the Offer”), for and on behalf of which will be sent to the Public Shareholders of the Target Company. Account”) with HDFC Bank Limited (“Escrow Banker”) bearing account number
the Acquirer, in compliance with regulations 13(4), 14(3), 15(2) and other applicable regulations of 2)  All owners of the equity shiares of the Target Company registered of unregistéred sxcept the 57500000540488 and deposited an amount of 55,00,000 (Rupees Fifty Five Lakhs only) on
the SEBI (SAST) Regulations and pursuant to the Public Announcement dated August 05, 2020 Aodufra¥ ‘and i g ligible 10 particig';m e e H:gula“m o e August 07, 2020 (Friday), in cash, being 35.45% of the Maximum Consideration payable. The
(“PA”) filed with the BSE Limited (“BSE"), the Target Company and Securities and Exchange Feguiations E:g:—g;frﬁggzuﬂtﬂﬂifﬁ;g? tﬁ:“:ﬂﬁ;&;g;:: ?:lfzrc?sr?eiﬂaf;rsi??ndILEEEII-IEzs?:r:Jh: EEJEL r‘;f 1::2
X g : i ! : . . 3 i . :
IE!rua 1 :::E?LEEL Egili g:w:ﬁifg;ag;:ﬁﬁfﬁ ;ﬁ;f”mm #(2) of the Regulalions.  3)  ag on date, to the best of knowledge and belief of the Acquirer, there are o other statutory been confirmed by the Escrow Banker vide acknowledgment dated August 07, 2020.
3 R ; : : approvals required to acquire the equity shares tendered pursuant to this Offer. If any other 3) The Acqulrer has adequate financial resources and has made firm financial arrangaments for
A. Information about the Acquirer: statutory approvals are required or become applicable at a later date before the completion implementation of the Open Offer, in terms of Regulation 25(1) of the Regulations. The Open
1} Information about Mr. Ranjith Soman (hereinafter referred to as “Acquirer”) of the Offer, the Offer would be subject to the receipt of such other statutory approvals. The Offer obligation shall be met by tha Acquirer through his own resources and no borrowings
1.1. Mr. Ranjith Soman, sio Mr. Neelakhandan Soman, aged about 55 years, presently residing Acquirer will not proceed with the Offer in the event such statutory approvals are refused in from any bank and/or financial institution are envisagad. Mr. Rajan Balkrishna Raichura,
at Shri Ganesh Aarti CHS, Flat No. 003, Plot No. 1500151, Sector 10, New Panvel (East), terms of Regulation 23 of the Regulations. Proprietor (Membership Mo, 145218) of M's R. Raichura & Associates., Charlared Accountants
Raigarh-410 206, Maharashtra India, Tel. MNo.: +01 22 2746 9921, E-Mail ID: 4)  This Offer is not conditional upon any minimum level of acceptance by the Equity Shareholders {FRN: 133974W) having office at A-303, Rock Enclave, Opp. ICICI Bank, Off. New Link
ranjith @ beaverinfra.com. He holds a degree of Master of Technology in Civil Engineering of the Targat Company in tarms of Regulation 19(1) of the Regulations. Road, Kandivali (Wesl), Mumbai-400 067, Tel. No.: +81 B6528 01212, E-Mail ID:
from Indian Institute of Technology Bembay, Mumbai. His Permanent Account Number 5) This is not a competing offer in terms of Regulation 20 of the Regulations. ca, raichura @gmail.com. has certiied vice certificale. dated August 05, 2020 that sufficient
(PAM) under Indian Income Tax Act is AEJPSO754A. He has experience of around 28 years &) The Equiy Shares of the. Target Gompany which will te acquired by the Acquirer are Tilly resources are available with the Acquirer for iulfiliing the obligabons under this Offer” in full.
\FE AIGR TR GLUERILS. AIOSCE. T NGNS Wi hwpunt 1o compielion. paid up, free from all liens, charges and encumbrances and together with the rights attached 4 Baeed on _th-e above, the ME"BQ.EF b m.E '::”E[ s Bahshed *h.ﬂt :h? .f”m arrangemenf_s have
2. He is not part of any group. thereto, including all rights to dividend, bonus and rights offer declared thereof. Et?a?:lgttil;rlrg place by the Acquirer to implement the offer in full in accordance with the
3. :s on giter, ”E:B .ﬁ.*:?ﬂL:rlrﬁr Inglw?tuTh; :ahnlﬁ_is_ 1,4;5.;1? E{rr‘ultynﬁh:_res _r[aprrafﬂnllt;ng 4.29%__:: 7} As on date, there are no in.s’rrumanla pending far c:r.m'.reralu.n into Fn:!ulty Shares. 51 In case of upward revision of the Offer Price andior the Offer Size, the Acquirer shall deposit
ML e RN YRg o Bl e, 00t SETEATTY: s i i lp, D Yeats P 8) The Manager to the OMer viz., Mark Corporate Advisors Private Limited does not hold any additional appropriate amount inta an Escrow Account to ensure compliance with Regulation
holds 5. 34 857 EI:HJIt:" Shares rEIpi.’ES:Enllnq 17.258% of .“"'IB EqU".].I' Shara CEIFIILE.E"'I:"DIIHQI ':ﬂﬂ!tal E{HJ“':I.I Shares in the Tﬂj‘gﬂ-‘] Cﬂmpﬂn}' as on the date of ﬂppﬂin"ﬂ&nt to agct as Mﬂnﬂger to the 18 t5:| of the HEQUIEHD”E. pri,c.r o E"eming such revizion.
of the Targel EUI'I'!DEH‘_.', ?QQ'EQEUHQ to £,80,074 Equity Shares representing 21.94% of the Olter. They declare and undertake thal thay shall not deal in the Eguity Shares of the Target VI. STATUTORY AND OTHER APPROVALS REQUIRED FOR THE OFFER:
Equity Share Capilal™oting Capital of the Target Company. Further, he has entered inlo a Company during the period commencing from the date of their appointment as Manager to = ; e
Share Purchase Agreement on August 05, 2020 (Wednesday) to acquire 10,42,525 Equity the Offer till the expiry of 15 days from the date on which the payment of consideration 1o 1) As ol the date of thig DPS, 1o ihe best of the knowledga of the Acquirer; there are no
Shares representing 33.63% of the Equity Share Capitaloting Capital of the Target Compary. the sharshelders who have accepted the Open Offer is made, or the date on which the Open Statutory Approvals required by the Acquirer to complete this Offer. In case, if any Statutory
i i SR NETE . : E Approval(s) are required or become applicable at a later date befora the closure of the
1.4. He has not been prohibited by SEBI from dealing in securities, in terms of directions issued Otter is withdrawn as the case may be. Tendering Period, the Offer shall be subject to the receipt of such Statutory Approvai(s). The
under section 11 B of the SEBI Act or any other regulations made under the SEBI Act. E. The Acquirer does not have any plans to alienate any significant assets of the Target Acquirer shall make the necessary application for such Statutory Approvals. In the event of
1.5. The MNel Worth of Acquirer is T658.89 (Rupees Six Hundred Fifty Mine Lakhs and Eighty Nina Company whether by way of sale, lease, encumbrance or otherwisa for a period of two (2) non-receipt of any of such Statutory Approvals which may become applicable for the
Thousand only) as on June 30, 2020 as certified vide certificate dated August 05, 2020 years except in the ordinary course of business. The Target Company's future policy for purchase of the Equity Shares under this Offer, the Acquirer shall have the right to withdraw
issued by Mr. Rajan Balkrishna Raichura, Proprietor (Membership Mo. 145216) of disposal of its assets, il any, within two (2) years from the completion of Offer will be the Offer in accordance with the provisions of Regulation 23(1) of the Regulations.
M/s R. Raichura & Associates., Chartered Accountants (FRN: 133974W) having office al decided by its Board of Directors, subject to the applicable provisions of the law and subject In the event of withdrawal of this Offer, for reasons outside the reasonable control of the
A-303, Rock Enclave, Opp. ICIC| Bank, Off. Mew Link Road, Kandivali (West), to the approval of the sharsholders through Special Resolution passed by way of postal Acquirer, a Public Announcement will be made within two (2) working days of such withdrawal,
Mumbai-400 067, Tel. No.. +81 86528 01212, E-Mail ID: ca.maichura@gmail.com ballot in terms of Regulation 25(2) of the Regulations. in the same newspapers in which this DPS has been published and copy of such Public
1.8. The enlities promoled/controlied'managed by the Acquirer is as under: F. As per Regulation 38 of SEBI (LODR) Regulations read with Rule 19A of the Securities Announcement will also be sent to SEBI, Stock Exchange(s) and to the Target Company at
Sr. Mame of the Entities Designation % of total Equity Contract (Hegulation) Rules, 1957, as amended {'SCRR"), the Target Company s required 1o its Registered Office.
No. Shares held/Share maintain at least 25% Public Shareholding, on continuous basis for listing. Pursuant to 2) In case of dalay in receipl of any Statutory Approval(s), pursuant to Regulations 1811} of
ol Partnership complation of this Oifar, assuming lull acceplance, the Public Sharaholding in the Target the Regulations, SEBI may, il satisfiad, thal delay In receipl of requisite Statutory Approval({s)
1} |Beaver Infra Consultants Private Limited Managing Director B0, 005 Company will fall below the minimum public shareholding requirement as per SCRR as was not altributable to any willful detault, tailure or neglect on the par of the Acquirer to
2) | Caster Projects (Partnership Firm) Partrer 50.00% amanded and the SEBI (LODR) Regulations, 2015. The Acquirer undertakes 1o lake necessary diligently pursue such approvals, may grant an exiension of lime for the purpose of the
_ _ : : steps to facilitate Compliances of the Target Company with the relevant provisions of the completion of this Offer, subject to Acquirer agrasing to pay interast for the delayed period,
3) | Aavas Enterprises Private Limitad Director 50.00% SEBI (LODR) Regulalions, 2015 within the time period mentionad therain, provided where the Statutory Approval(s) extend to some bul not all Equity Shareholders, the
2} The Acquirer did not acguire any Equity Share of the Targel Company in the current financial Il. BACKGROUND TO THE OFFER: Acquirer has the oplion to make payment to such Shareholders in respect of whom no
year, However, he has acquired alongwith his wife, Mrs, Veena Ranjith in agreegate 6,80,074 ? ; : ; . " Statutory Approval{s) are reguired in ordar 1o complete this Open Offar. Further, in case the
Equity Shares reprasenting 21.94% of Equity Share Capital/Voting Capital ol the Target T} The Acquirer has entered into a Share Pu:chase Agreement ( Ef“' } an August 03, Eﬂﬂf delay occurs on account of wilful default by the Acquirer in obtaining any Statutory Approval(s)
Company. Further, the Acquirer has entered into a Share Purchase Agreement on August 05, (Wadnesday) with the existing Promotars/Eromoter Group (ihs "Sslling Sharsholders™ in time, the amaunt lying in the Escrow Account will be liable to be fodeited and dealt with
2020 {Wednesday) to acquire 10,42 525 Equity Shares representing 33.63% of the Equity Sellers”) to acquire 10,42.525 Equily Shares of 10 each FEF"?EE”*”'LE' 33.63% of the pursuant to Regulation 17(10){g) of the Regulaticns.
Share Capital/Voting Capital of the Target Company at a price of 717,50 (Rupees Seventeen Equity Share Capital/Voting Capital of the Target Company at a price of ¥17.50 per Equity 3) NR! and OCB holders of the Equity Shares, it any, must obtain all requisite approvals
and Paise Fifty only) per Equity Share. Share, aggregaling to a sum of T182.44 Lakhs payable in cash. required to tender the Equity Shares held by them in this Offer (including, without limitation,
3} Neither the Acquirer nor any of the enfities with whom he is associated, are in Securties £) P“m“a"_" ' S0, th_E' ACOArAr B maxing an Offer In terme- of Regulation 3“.} and 4 of the an ﬂl_JF"”Z"'ﬁ’ﬂl from the I?'EH. sincg the Equity El'!area validly tendered in 1|-!i5 Offer will be
asiod) Rinecs A TYgEIad 4l SEB: 2 2 Miiiel, Inieied ity Shars GapitalNiotng Capital of the Target Gopiany {“Ofier Siza”) ot a perce of £19.25 e SaptuiiE e U AmkowiedgemAnE siid her asumionte requirad 1o acveet this GHR
- - i - U r ing ia mpany i [ cceptance-cum-Acknowledgement and other documents required to accept this Offer.
H ng:nn: mrthgit:mrm%:t:}zﬂn:?r:&u ?r Eﬁ:tr?:&d :1"' rifx?:"% asnné?tlrnned in; poing ne.. 1.6 (Rupees Mineteen and Paise Twenly Five only) per Equity Share (“Offer Price”), payable in Further, if holders of the Equity Shares who are not persens resident in India {including NRIs,
it iy e e e it B oLl i e L St o . cash, subject to the terms and conditions set out in the PA, this Detailed Public Statemant and OCBs, Flls, FPIs) had required any approvals {including from the RBI or the FIPE or any
5) ﬁﬁ an daiei r{ﬂlthﬁ_r the ﬁfquirér nor iﬂvTE“t"? Erﬂ*‘“ﬂ'ed“ﬂﬂﬂtrmlﬂgm;ﬂ“;?ﬂd Eb?ﬂéh;?fﬂéluiff?' the Letter of Offer that will be sent to the Public Shareholders of the Target Company, other regulatory body) in respect of the Equity Shares held by them, they will be required to
as any relationship with/interest in the larget L.ompany, excepl tor ing &80, quity Ao - i ; ; submit copies of such previous approvals, along with the other documents required to be
Shares representing 21.84% of Equity Share Capital/Voling Capital of the Target Company i ;I;EUIIC:;E:‘I:FE;:S PRy RABCIoRaR) My RGOS i e g e SRl ST tenderad tE accept this !:','lﬁer. i supcﬁ approvals ::Igre not submitted, the Acquirer ?‘EE-'EI"-"'EE the
and the proposed acquisition of 10,42.525 Equity Shares representing 33.63% of the Equity 5 A i rth .-5.- s i o it o i right to reject such Equity Shares tendered pursuant to this Offer.
Share CapitalVoting Capital of the Targel Company through Share Purchase Agresment. } P 95‘3”1;“ i cquirar 1z mainly E"Qﬂg'i n the activi IIEE TCUI'IEU II:I"'!;; in infrastructure VIL. TENTATIVE SCHEDULE OF ACTIVITIES PERTAINING TCO THE OFEER:
Further, there are no Directors representing the Acquirer on the Board of the Target Company. projects. The Acquirer propase to diversily operations of the Target Company into these
Mature of Activity Date Day
R 2 ; ; ik ; areas including Infrastructure Confracting business subject to chamge in main Dhject Clause
6) There are no persons Acting in Concert in relation to this Offer within the meaning of 2{(1) (g} and subsequently change in the name of the Targel Company. The Acquirer may also Data of the PA August 05, 2020 | Wednesday
(1) of 1h13: i i continue the existing business and may also include some other activities with the prior Date of publishing the Detailed Public Statement August 12, 2020 |Wednesday
8. Information about the Sellers: approval of the Shareholders. The Acquirer may recrganize the present Capital struclure of [ Last date for filing of Draft Letler of Offer with SEBI August 19, 2020 |Wednasday
1) ;ulr;iuan’r ic:uﬂthe Eh%re Zu;ﬂhﬂffﬂ? ggm?jment {I_‘I'ETL"J g.=:r!lh?-;lllaﬂ:ll:i be!wezﬂ the ﬂc':luire_lr an; E:hg the Company and also further strengthen the Board as per the requirement, Last date ol a compeling olfer September 02, 2020| Wednesday
ellers on August 05, 2020 adnesday), the Acquirer had agreed 0 acquire 10.42,52 5 The Object of the acouisition is substantial acquisition of Shares/Voting Rights and take . ] - = =
Equity Shares of Face Value of 10 (Rupees Ten only) each at a price of 217.50 (Rupees ‘ contral -}wer thies Manaqgamem i Cﬂrﬁpﬂl‘ly. g ng Lﬂ’res_l_dﬂte by :-'.rhmh SEBI's observations will be received | September 08, 2020 WEdrjl-EﬂdﬂL
Seventeen and Paise Fifty only) per share representing 33.63% of the Equity Share ; |dentified Date September 11, 2020| Friday
: ! " : . 1. SHAREHOLDING AND ACQUISITION DETAILS: ; 1 I
Capital/Voting Capital from the following Shareholder of the Target Company (hereinafter _ _ e Last date by which the Letter of Offer will be ulspatcllmd Septembear 18, 2020| Friday
referred as “Sellers"/"Selling Shareholders™): 1he .m'rant.ﬂnd p"?'pfn.rs'Ed ity $|'|H:I'EI|"|DI|ElIr'Ig ot the: Acquirer in-the Target Company and the lo the Shareholders {Except m’? Acquirer and the Seiling
1 Nama, PAN & Address Part of Details of Shares! details of his acquisitions are as follows: Sharehoiders) as on the identified date
Mo, Promoter Voting Rights held by the Selling Particulars| Shareholding Mmmdlnmgslﬂmmlm Shares proposed Post Offer Last date by which the recommendation of the committee | September 22, 2020| Tuesday
Group Sharsholders as on PAdate acuired through ihﬂﬂmm to be acquired in ﬂmrel’ru!dlngaﬂnn of Independent Directors of the Target Company will be
(YesNo) Pre Transaction Post Transaction _ T e { ““T::Ml “EL““E}“‘“I’"“I | Qivan g pubishn
No.of | % visavis Mo.of | % visavis ‘:ﬂhﬂ]‘ ¢ ngw 9| [Last Date for revising the Offer Price/number of shares | September 23, 2020| Wednesday
Shares total Share Shares | total Share Date of Public Announcement for Opening the Offer September 24, 2020 Thursday
Capital Capital Mok Pl | NocolBh NG [MRcotShE | bS] % H“ﬂmg o Date of Commencemant of tha Tendering Period September 25, 2020| Friday

1) | Mr. Bharat Raj Bhandari Yes | 2,33.744 7.54% Mil M.A, Acquirar 6B0074"  121.94%| 1042526 33630 Mil MA| 808000 (2800) 2528589 |B15T% (“Offer Opening date”)

PAN. AENPBS533L TOTAL 680074 |21.94% 1042525 |33.63% Mil MA| 806000 |2600| 2528509 81.57% Date of Clesing of the Tendering Periad October 089, 2020 Friday
Address:10, Parivahan Marg, * Assuming full acceptance in the Open Offer. ("Offer Closing date”)

C-Scheme, Chomu House Area, * Includes 5,34,657 Equity Shares representing 17.25% of the Equity Share Capital/Vioting Capital Last date for communicating Rejecticn/acceptance and Qctober 23, 2020 Friday
Jaipur, Rajasthan-302 001 of the Target Company held by his wife, Mrs. Veena Ranjith. payment of consideration for accepted equity shares or

2) | Mr. Kamiesh Bhandari Yes 9.837 0.32% Mil MLA, IV. OFFER PRICE: : Equ!t?' share c&gtifit:ale."return of unaccepted share
BAN: ACSPEET1480 7 . L i certificates/credit of unaccepted shares to demat account
Address: 10, Parivahan Marg, o ::ha. nEqurt; E.ha;iz ok thzzﬁﬁrg? Nompany e presamy. ikted o BSE: Lud: Mambar ("B387) * laentified Date is only for the purpose of delermining the names of the shareholders jexcep! the
C-Scheme, Chomu House Area, kel "_f"p E_E'E : i i Acquirer and the Selling Sharehalders) as on such date to whom the Letter of Offer will be seni. It
Jaipur, Rajasthan-302 001 2) The annualized trading turnover of the Equity Shares of the Target Company during Twelve iz clarified that all the Public Shareholders (registered or unregistored) of tha Target Company, are

3) | Mr. Vipul Bhandari Yes 53.050 1.74% Nil NA. l;‘IE}hr:aIendﬂr rnu_nt:s Bracaing t:E rnun';h r?f f'r‘"" 1.e. August 2019 to July 2020 on ""'IE Stock aligible to participate in this Offer any lime during the tendering period of the Offer.

PAN: A|QPB36T4D Exchange on which the Equity Shares of the Target Company are listed is given below: Vill.PROCEDURE FOR TENDERING THE SHARES IN CASE OF NON-RECEIPT OF LETTER

Address:10, Parivahan Marg, Name of the Total Number of shares Total No. of Equity | Annualized trading turnover OF OFFER:

C-Scheme, Chomu House Area, StockExchange( traded during the preceding 12 Shareslisted | (as % of total number of listed 1) Al the Public Shareholders (except the Acquirer and Sellers) holding the Equity Shares in

Jaipur, Aajasthan-302 001 nnlandnrmnnh;g:ﬂrtumnmnnﬂl shares :_ﬂemat:e;'lallzﬁ_ulzl Tﬂlrm, reg;?i:_lrati D:j uhr&glstﬁ,maﬁ_eng#&ﬂ :_E' Tp:ﬁr'ticlplala in t;ls ﬁr!?r,SaErglf
ime before the closure e tendering pe iz Offer. Further, please note that,

il bl Ll B IR i e (I~ P Y e vide ifs Gircular Mo. SEBIHO/CFD/CMD1/CIR/PI2020/144 dated July 31, 2020 has clarified
Adda;a-ssﬂﬁ Parivahan Marg : — el | that shareholders holding securities in physical form are also allowed to tender shares in the
E-EEI‘rEﬂ';E ';(.:hclrnu Heaisa ArEwé {Source: www.bseindia,com) Open Offers. However, such tendering shall be as per the provisions of the Regulations.
Jalpur Hf;jasthamaﬂz 001 ! 3) Based on the above, the Equity Shares of the Target Company are frequently traded during 2) Persons who acquired Equity Shares of the Target Company but () who have not received

- - twelve (12) calendar months preceding the calendar month in which PA is made within the the Letter of Offer ("LoF'), (b) who have acquired the Equity Shares bul whose names do not

5) | Mrs. Suman Bhandari Yes 44.419 1.43% Nil N.A. meaning of explanation provided in Regulation 2(j) of the Regulations. appear in the register of membears of the Target Company as on the |dentified Date or
PAN. AARFBGA47H 4) The Offer Price of 719.25 (Rupses Nineteen and Paise Twenty-Flve only) is justified In unregistared owners may participate In this Open Offer.

Address:10, Parivahan Marg, terms of Regulation 8(2) of the Regulations on the basis of the following: 3) The Open Offer will be implamentad by the Company through Stock Exchange Mechanism
C-Sename: Aiomu Housa sy, Sr Particulars Amount {In. %) made avallable by the Stock Exchanges in the form of a separate window (“Acquisition
ilsfpt s HEREIERRAE. VU | = : Window") as provided under Circular Nos. CIR/CFD/POLICY/CELL/1/2015 dated April 13,
&) | Mrs. Abhilasha Bhandari Yes 282,71 D.12% Mil M.A - 2015 and CFOVDCR2/CIRP2016/M 31 dated December 09, 2016 issued by SEBI.
PAN: AUMPMS452E a) |Negotiated Price as per SPA 17.50 4) BSE Limited, Mumbai (“BSE") shall be the Stock Exchange for the purpose of tendering the
Address:10, Parivahan Marg, b} | The volume-weighted average price paid or payable for 18.23 Equity shares in the Open Offer,
C-Schama, Chomu House Area, acquisition by the Acquirer, during 52 weeks precading 5) The Acquirer has appointed Sparkle Securities Solutions Private Limited (“Buying Broker™)
Jaipur, Rajasthan-302 001 the dale of PA for the Open Offer through whom the purchases and setilement of the Shares tendered in the
TOTAL | [10,42,525 33.63% Mil MN.A. &) |The highest price paid or payable for any acquisition, by 1B.55 Open Offer shall be made, The Contact Details of the Buying Broker are mentioned below:
2} An Earnest Money Deposit (“EMD™) of #11,00,000 (Rupees Eleven Lakhs only) have been the Acquirer, during 26 weeks praceding the date of the PA Sparkle Securities Solutions Private Limited
paid for the Sale of Shares at the time of execufion of the Share Purchase Agreement, The d} | The volume-weighted average market price of Equity shares of 17.40 E-501, Remi Bizcourt, O Veera Desal Road, Andheri (W), Mumbai-400 053
Purchase Consideration after adjusting the EMD would be paid after the Completion of the the Target Company for a pericd of sixty (60) trading days Tel No.: +81 22 6758 2034, Contact Person: Ms. Kunjal Anjaria
Takeover Regulations and payment of consideration to the shareholders who have surrendered immediately preceding the date of PA as traded on BSE, being &) The Letter of Offer would be availabla on the website ot SEB| i.e. www.sebi.gow.in,
their Equity Shares in the Open Offer, but before the expiry of twenty-six (26) weeks from the Stock Exchange where the maximum wvolume of trading in the I¥. THE DETAILED PROCEDURE FOR TENDERING THE SHARES IN THE OFFER WILL BE
the expiry of Offer Pariod, shares of the Target Company are recerded during such pericd AVAILABLE IN THE LETTER OF OFFER.
3] The Sellers have not been prohibited by SEBI from dealing In securities, in terms of &) |Other Financlal Parameters as at: March 31, 2020 X. OTHER INFORMATION:
directions issued under Section 118 of the SEBI Act, 1992, as amended or under any other {(Audited) 1) For the purpose of disclosures in this DPS relating to the Target Company, the Acquirer has
regulation made under the SEBI Act, 1992 [} Return on Net Worth (%) {7.913%) relied on the publicly available information and information provided by the Target Company
C. Information about the Target Company-Crown Tours Limited (hereinafter referred to i) Book Value Per Share (%) 22.92 and has not independently verified the accuracy of details of the Target Company. Subject
i o g R ¥) Earnings Per Share (1) - 1.81) Bt Pl Saelemark s Bl 1or 1 Sbloaang of e Atcasben i3 oset I the: BER)
1) The Target Company, baaring CIN LE3040RJ1982PLCO04942 was incorporaled on May 05, Mole, The Trading data with respect fo BSE has been downloaded from website ol BSE {Substantial Acquisition of Shares and Take%t:tavars] Hagm:t:i:gns 2011 and slubsaquem
1989 with ih{e nar‘n:e 'Cm\Tn Tours Private :ﬂ.irnitgl:l' in the State of Rajasthan purswant él::- the Le. www. bseindia. com. arictmants: nate hereol: '
provisions of the Companles Act, 1956 and subsaquenily the name was changed 1o 'Crown g In view of the parameters considered and presented in the table above and in the opinion of ; ;
Tours Limited’ vide Fresh Certificate of Incorporation consequent upon change of name on ! the Acquirer ﬂpnd Manager to the Offer, E-,E Offer Price of 719.25 (Rupees Ninetgen and 2) Egﬁ:;”; ;f:wi?guﬁ?ﬂﬂg d1isﬂ:htgemgﬁg;Larl.ﬁ;;niﬁghgﬁifsmrEI nas anpoiied Mark: Camporsin
frf‘r’:;a’;;;fé B L e e e b L ol e Paise Twenty-Five only) per Equity Share is justified in terms of Regulation 8 (2) of the  3) The Acquirer has appointed Bigshare Services Private Limited.. as Registrar 1o the Offer
B TR s 9 : having office at 1* Floor, Bharat Tin Works Building, Opp. Vasant Qasis, Makwana Road,
2) The Registered Office is situated at Opp. Hotel Rajputana Sheraton Hotel, Palace Read, 8) There have been no corporate actlons in the Target Company warranting adjustment of Marol Maka, Andheri (East), Mumbai 400 059, Tal Mo.: +31 22 6263 B200, Fax Mo +91 22
Jaipur-302 006, Rajasthan. relevant price parameters. 6263 8280, E-Mail ID: openoffer@bigshareanline.com, Investor Grievance E-Mail 10:
2]  The main business of the Target Company 15 tours and fravels and company are also dealing 7} As on date, there is no revision in the Offer Price or Oller Size. In case of any revision in investord@ bigshareenline.com; Contacl Person: Mr. Arvind Tandel, SEB|I Reg. Mo.:
into Gems and Jewelry. the Oler Prica or Oler Siza, the Acquirer shall comply with regulation 18 of the Regulations INROODDD1385.
4) The Authorized Share Capital of the Target Company is $400.00 Lakhs comprising 40,00,000 and all the provisions of the Regulations which are required 1o be fulfilled for the said revision 4) In this DPS, any discrepancy in any table between the total and sums of the amount listed
Equity Share of 710 each. The Paid-Up Equity Share Gapital of the Target Company is in the Offer Price or Offer Size. is due to rounding off and/or regrouping.
¥310.00 Lakhs comprising of 31,00,000 Equity Shares of ¥10 each fully paid up. 8} glhe ﬁcm::i'rer an::huire?r or agr_ezf- lnh:*chquirg Hunyqu'_.-il‘:_-r Shares GT—. Vaoting Rights inh_lh;-' Tﬂrrfr 5) This DPS and the PA will also be available on the website of SEBI i.e. www. sabi.govin.
5} The Equity Shares of the Target Company are listed on BSE Limited, Mumbai (“"BSE") g i b S i b LI o DY SULD PG OF PRIGRAED:-J) T HICAT A Ighal-lak .
having a scrip code as 538521, The Equily Shares of the Target Company are frequently ;hnEYEEF:EL I:Ir::qi.i ;H?Dﬂfr?rljr::s usrﬂ:!;ﬁ!;?iﬂrﬁv;g? :.: E:gtllﬂenﬂspr;:; Fzgzﬂdn{hgfrﬁnbliuf;; Issued by the Manager to the Offer on behalf of the Aa:-quirer . & o
TE?E?JFT::HT::;ETEE::%“&:; T:I::ﬁg;’r;rég:gﬂlged T penuRiRR Sy e Replaone: THe acquisition shall be made after the third working day prior to the commencement of the MET"E Curpnrate Ad?lSﬂfE Frwate LII'I'IIt'Ed
] b . i ] tendearing pericd and until the expiry of the tendenng pericd., Further, in accordance with CIN: U7190MH2008PTC181996
&) As on date, the Target Company is fully compliant with the: listing requirements and there has regulations 18(4) and 18(5) of the Regulations, in case of an upward revision to the Offer SEBI Regn No.; INM0O00012128
not bean any non-listing of Equity Shares on the Stock Exchange. Price or fo the Offer Size, if any, on account of competing offers or otherwise, the Acquirer 1 The Summit Business Ba
71 The key financial information of the Target Company, based on audited financial statements shall {i) make public announcement in the same newspapers in which this DPS has been ; : z ¥s
far Financial Year ended March 31, 2020, March 31, 2019 and March 31, 2018 are as fallows: published; and (i) simultaneously notify to SEBI, BSE and the Target Company at its (nARK Sant Janabal Road (Service Lane),
(Amount in Lakhs, except EPS) registered office. Such revision would be done in compliance with other formalities prescribed Off Western Express Highway,
Particulars FY 2019-2020 | FY 2018-2019] FY 2017-2018 s :*:"t‘:fr :‘E FI'Eﬂ“'E‘"DTE" —— i — St Vile Parle (East), Mumbai-400 057.
: . : @ Acquirer acquires Equity Shares of the Target Company during the period of twenty- 3 :
{fudited) Ahudibed) (Audisag) six weeks after the tendering pericd at a price higher than the Offer Price, the Acguirer shall Eﬂnmct_ Persan: Mr. Manish Gaur
Total Revenue 632.03 692.54 §21.34 pay the difference between the highest acquisition price and the Offer Price, to all shareholders Tel. No.: +91 22 2612 3207/08
Profil/(Loss) for the year (56.19) 24.84 18.76 whose shares have been accepted in the Offer within sixty days from the date of such E-Mail ID: openoffer@ markcorporateadvisors.com
EPS (per shara) {1.81) 0,80 0.64 achurs'rt::&; Huwwar.ﬂnn sugrr: dnffe;&nc; shall be paid in the avanggg: fsg.:rp E.u:qulflgnn_ls Website: www.markcorporateadvisors.com
; . made under another Open Offer under Regulations, or pursuant to elisting ol Equity
Net Waah; Eharehplders Fung F1|:||:51 ?Eﬁ'ﬂ_ ?41'?3 _ Shares) Regulations, 2008, or open market purchases made in the ordinary course on the Acquirer:
8) The Board of Directors of the Target Company consists of Mr. Bharat Raj Bhandari, Managing stock exchanges, not being negotiated acquisition of shares of the Target Company in any
Director (DIN: 00131015). Mr. Kamlesh Bhandari, Whole Time Director (DIN: 00131113). Form . Sd,-"—
Mrs. Shaila Bhandari, Non-Executive Director (DIN: 06568062), Mr. Om Prakash Agarwal, 10) If there is any revision in the offer price on account of future purchases/competing offers, Hﬂnjith Soman
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Non-Executive Director, (DN, O0730857).
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